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ALL-INDIA INSTITUTE OF MEDI-
CAL SCIENCES (AMENDMENT)
BILL*

(Amendment of sectlons 2, 4, etc.)

i worite (i) ¢ &
s@T @ g fF wfes iy fafean
fawr @err sfafraw, 1956 # gaiea
F@ e faqgs 1 @ 7@ A wgwfa
&t Sy

MR. CHAIRMAN 1 Motion moved :

“That leave be granted to int-oduce
a Bill to amend the All-India Institute
of Medical Sciences Act, 1956.”

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Sir, I rise to oppose the introduction
of this Bill. Iam well aware that this
is one of the most important institutions of
medical research devoted to teaching, research
as well as clinical work. We have a similar
institute at Chandigarh of which 1 am a
member. I know that the Mudaliar Co-
mmittee brought forth a wvery exhaustive
report and made various recommendations,
I was expecting the Government to bring
forward an exhaustive Bill incorporating
all those recommnedations. This is a piece-
meal attempt to solve one problem or the
other. The desirable thing would have
been that Government should have brought
an exhaustive Bill incorporating all the
recommendations. The purpose of the pre-
sent Bill is to create a stafl council to give
them adequate representation on tbe govern-
ing body as well as giving representation
to the student chairman,

There was also one of the recommen-
dations of the Mudaliar Committee. In
its first recormmendation it had said 3

““The administrative structure should be
Divition No. 30
Atam Das, Shri
Banerjee, Shri 5. M.

Behera, Shri Baldhar
Birua, Shri Kolai

AYES

1891 (SAKA) Bill Tntroduced 314

more like that of modern university.
The academic staff should be repre-
sented on the governing body."

But apart from that they made twelve othar
recommendations. My objection is that
since those recommendations are not finding
any place in the present Bill it will not
serve the desired purpose.

At the same time, I would like to add
that the Bill is taking birth in very unhappy
circumstance. I have in my hand Shri Madhu
Limaye's Spotlights on All India Institute
of Medical Sciences and Shri Limaye had
raised this matter, I am very sorry to point
out that a man like Shri Madbu Limaye
had raised the question of regionalism on
the representation of the staff in the Institute.
In his letter 10 Shri K. K. Shah he says :

“The fact, however. is that at least 9
professors and 11 associate professors
are from a particular region.”

I hardly expected a regional approach from
Shrl Limaye and this is why I am saying
that the Bill is taking birth in very
unhappy circumstances. It is wvery clear
from this report that his mind was agita-
ting over this. Since there was this question
of regionalism on the composition of the
staff, to solve that problem this piecemeal
legislation is being attempted,

My main objection is that this will not |
solve the problem. The Goveroment should
bring forward an exhaustive legislation on
the subject incorporating all the recommenda-
tions even making a provision for adequate
representation of the members of the staff
on the governing body ([Interruptions).

MR. CHAIRMAN 1 The quRstion is 3

“That leave be granted to Introduce a
Bill to ammend the All-India Institute
of Medical sciences Act, 1956."

The Lok Sabha divided :
16.27 hrs.

Daschowdhury, Shri B. K.
Fernandes, Shri George
Joshi, Shri 5. M.
Kapoor, Shri Lakhan Lal

£y
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Khan, Shri Ghayoor Ali
Kisku, Shri A. K.

Kundu, Shri 8.

Kushwah, Shri Y. S.
Madhukar, Shri K. M.
Mahajan, Shri Vikaram Chand
Meghachandra, Shri M.
Misra, Shri Srinibas

Molahu Prasad, Shri

Ahirwar, Shri Nathu Ram
Babunath Siogh, Shri
Bansh Narian Singh, Shri
Barua, Shri Bedabrata
Bhagavati, Shri
Bhandare, Shri R. D.
Buta Bingh, Shri

Chanda, Shri Anil K.
Chandrika Prasad, Shri
Chatterji, Shrl Krishna Kumar
Chaturvadi, Shri R. L.
Chauhan, Shri Bharat Singh
Choudhary, Shri J, K.
Das, Shri N. T.
Deoghare, Shri N. R.
Desal, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Devgun, Shri Hardayal
Dhillon, Shri G. S.
Dixit, Shri G. C.
Dwivedl, Shri Nageshwar
Ganga Devi, Shrimati
Goyal, Shri Shri Chand
Gupta, Shri Ram Kishan
Hazarika, Shri J. N.
Heerjl Bhai, Shri

Hem Raj, Shri

Jadbav, Shri Tulsidas
Jadhav, Shri V. N.
Jamir,®Shri S. C.

Jena, Shri D. D.
Kachwal, Shri Hukam Chand
Kamble, Shri

Kamla Kumari, Kumari
Kasture, Shri A. 8.
Katham, Shri B. N.
Kedaria, Shri C. M,
Kesrl, Shri Sitaram
Kinder Lal, Shri

Kothari, Shri S. S,
Kureel, Shrl B. N.
Kushok Bakula, Shri
Laskar, Shri N. R.
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*Nayar Dr. Sushila
Nihal Singh, Shri
Pandey, Shri Sarjoo
Paswan, Shri Kedar
Patil, Shri N. R.

Ram Charan, Shri
Sharma, Shri Yogendra
Thakur, Shri Guoanand

NOES

Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Majhi, Shri M.
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Marandi, Shri

Mastar, Shri Bhola Nath
Masuria Din, Shri
Melkote, Dr.

Menon, Shri Govinda
Mohammad Yusuf, Shri
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murthy, Shri B. 8.
Murti, Shri M. 8.
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Pandey, Shri Vishwa Nath
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhal
Patel, Shri N, N.

Patil, Shri C. A,

Patil, Shri Deorao

Patil, Shri S. D.

Patil, Shri T. A.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Radhabai, Shrimati B.
Raghu Ramalah, Shri
Raj Deo Singh, Shri
Rajesekhran, Shri

Rajni Devi, Shrimati
Ram, Shri T.

Ram Dhan, Shri

Ram Swarup, Shril
Randhir Singh, Shri

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
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Roy, Shrimati Uma
Saigal, Shri A. S.

Saleem, Shri M. Yunns
Sambasivam, Shri

Sanji Rupji, Shri

Sankata Prasad, Dr.
Savitri Shyam, Shrimat]
Sen Shri Dwalpayan

Sen, Shri P. G,
Sethuramane, Shri N.
Shah, Shri T. P.

Shambu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madho Ram
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Sheo Narain. Shri
Shukla, Shri Vidya Charan
Singh, Shri J. B.

MR. CHAIRMAN 1 The result of the
division is : Ayes 25; Noes 125

The miotion was negatived.

sit 7y famdr (477) : Feqw w@aw,
Th OF T FgA @, T F A A aniy
AT gHAT R 1., (WEaww) ... AW

FO @17 g dfe

MR. CHAIRMAN : No, [ am not going
to allow any more discussion on this. I pass
on to the next item,

ot 7y fomdt : weww wERw, AT
EEAT F1 I & |

MR. CHAIRMAN ; What is it that he
is raising as a point of order ?

it wy fond : carge o W gAR
a¥ft ot hEer w3 ?

MR. CHAIRMAN : I want to know
what it is about, I it is on the Bill, I am
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Spatak, Shri Nar Deo
Solanki, Shri 8. M.

Sonar, Dr, A, G.

Sondhl, Shri M. L.

Sunder Lal, Shri

Supakar, Shri Sradhakar
Suraj Bhan, Shri

Sursingh, Shri
Suryanarayana, Shri K.
Tiwary, Shri D. N.
Tiwary, Shrd K. N.

Tula Ram, Shri

Uikky, Shri M. G.
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra

not going to allow it,

it 7 foud : @l & oo w30 ?

MR. CHAIRMAN : That is over. If
he wants to raise a point of order or
something else, I will allow it. But not on
this Bill, If it is about the order of business.
I will hear it.

st 7y foad . woaw wgEw, A
EIEE ME AETE ATET ATH faomg
Fart § | A AQ a9 g ..

T W w2 o g g

fagfond: &7 &, a9 g
TE g & = 1w

wegw AEIRT, faet agedl & fadas
taH miow faAr s @ g fs
frolt geedl & fadgs &1 ERTEE ¥
e 9T faQ €Y AT | & A Iawr
dveaT wey § a difed 1 ... (swwwm) L
F o ®Y A9 AGEAT AT A0GAT E |
frslt agedl & fadasl &1 reww )9

s *The following members also recorded
AYES : Sarvashri V. Mayavan and
NOES : Sarvashri Meetha Lal Meena

their votes,
Madhu Limaye.
and D. N. Deb and Dr. Sushila Nayar,
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[t =y fomd]
g2 fady 7€ g1 wifgd 1 v ¥ & A
g # arar § ag afwret @ g s
w@afedt & faems &% gam 0 at
AT 59 T g Waed & f% 9 & gur
9T us oF faw &1 @09 fear s ?
gumfa AE1ed, ®A-@d &1 A IaAr &
wEew g1 ¢ |

MR. CHAIRMAN : That is finished

now. I have understood you. Please resume
your seat. I will give my ruling.

stwe fomd cqramE §, PR w
fraa & ?
SHRI S, KUNDU (Balasore) : The only

point is that a conventlon has been set that
at the time of Introduction...(Interruptions)
)

MR. CHAIRMAN 1 Order. order ; no
please.

@ wy fowd : @Rt wewd, &
fedaf@dagin @§| I= ™
gaT # uw aga WA A f g
... (vaww... 1T geE N, gw
=@ A A A g .

ot Torert fag (Ve0s): &9 IR A
Fgi 3@ &1 q At & A, oF ¥ ¥
TATE | ... (STEEEA)...

&t @y foud : wuwfy wgea, &
fraa w0 WgaT g 5 a5 & Ao agi
qeadt g1 @gT A FHAE WA
60 =% gedl § | W9 T@ 1@ S AR
Afqr—aamETd & AT qg HEAT HL
fr fradt zo faad ot fiw o1 &,
o faw ®1 TR e « faay fear
a7 at frdt @i %, @e agl 9T Agt
ar qriF | gadT wondtF ag T TS
gwar & 1 7@ &1 Faew g 6 S agE
aror @@ §, 9@ @ fadd @@ §
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srgaAE Aeast fa@f ) @y s & 1@
Fa ¥ sEt ATTRT A FAMY
srfrer F<AT 9r8aT § fv o @gh ¢ fedt-
I FLAAT A —aAg qgT & Ay
gAT & W SEF[ ANAT A(GRY qAY AT
¥ qraar qgar | wiwg et 3 fedtaT
¥ 91 fRar g—3g 99 ¥ wawArw 9
& wf ¢ wifs sw et ¥ I agea

CAqTH TF AT g9 § sgrar e ¢

Hfaa & df@@ & aff o w § @
gFar § Al &1 faw @uw B,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): 1 want to say something
about this matter,

The hon. Member says that there is a
convention or a practice that private Mem-
ber's Bill should not be opposed at the intro-
duction stage. There was a practice in this
House before that no Bill should be opposed
at the introduction siage, It was only the
Members from the Opposition who had
begun to oppose it. They have done to this
before, They have gone to the extent of
opposing even the Finance Bill at the intro-
duction stage.

SHRI MADHU LIMAYE : Government
Bill.

SHRI MORARIJI DESAIL : Why should
private Members Bill be treated similarly ?

st wy foag : @17 @ g3 9 ofc-
9t & fasge s A §

SHRI MORARIJI DESAI : 1 am very
familiar ; 1 am more familiar than you are.

st wy fomd: & e W faw
¥ ar ¥ #g @ 9T, A9 TaAEe faw
FaAFERE

SHRI MORARIJI DESAI : I am speak-
ing of all Bills. It was a practice for all
Bills.

it aw forwd : ag o Frr § Y &0
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SHRI MORARIJI DESAI ;: They them-
selves have done. Therefore, if a Bill is bad
it is bound to be opposed wunless they come
to this that no Bill be opposed at the intro-
duction stage.

St W wOARE . HIT S AT,
ok fas & T & o fraw 2, fomar

Frarc 9 fadw ST awa €

sit o fag ;o ang A A amEws
oY & fa@ #T gEowET A 97 )

ot 7y fowd : ag @ AT F7 TR
g | ¥few ggd aX § ft gwRar ar fs
wa Wiz & a ¥ adaeAfa ¥ S0
oo (qEEm) L

SHRI D.N. TIWARY (Gopalganj) :
About this matter.........

MR. CHAIRMAN : About what ? That
matter is mow finished. The Deputy Prime
Minister replied to it,

SHRI D. N. TIWARY : [ am giving
instances of private Member’s Bills...

MR. CHAIRMAN : No please ; that is
finished. Now, I go to the next item. Shri
Kushwah,

16.35 hrs.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

Amennment of section 3, 4 etc.

ot aqa=a fag gwarg (o) -
garefa wgwa, & www s g
W4T waeqi & Faa aar war sfafram,
1954 % sy gWiT F T fa¥a® F1
Ry < Y sl & W@ |

SHRI S. M, BANERJEE : I
OPPOSG:-sesane

rise to
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ot vy femd (497) @ g fas &7
feetaa grm

SHRI SRINIBAS MISRA (Cuttack) : T
rise on a point of order under rule 67.
Another Bill has been introduced by the
Government. So, after the introduction of
that Bill which is an idential Bill, cannot be
introduced.

MR CHAIRMAN : You are wrong. The
Government's Bill has not been introduced.

SHRI 5.M, BANERJEE : 1 rise to
oppose the introduction of this Bill both
moral and on technical grounds, Mr,
Kushwah is an hon. Member of this House;
he is an independent Member, having learn-
ings towarns the Opposition. I am opposing
grant of leave to my hon. friend who belongs
to the Opposition to introduce the Bill,
Previously a Bill was moved by Mr. Panna
Lal Barupal. Now attempts are b:ing made
to raise the salaries and allowances of the
hon. members of Parliament. [ am happy,
Mr. Morarji Dzsai, our Finance Minister,
is sitting here in this House. Mr, Panna Lal
Barupal's Bill was opposed by m: and
others. Governm:nt wanted to bring a Bill
and that Bill was 1o be introduced today,
But the hon. Speaker, in his wisdom, did
not allow that and so, the Bill was not intro-
duced.

19.37 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

One Bill, moved by Shri Panna Lal
Barupal, is pending in this House. That
is to give certain amenities to Members of
Parliament. Certain clauses in this Bill
which Mr. Kushwah wanis to introduce
with those that are contained in that, An-
other Bill j. e., the Government Bill, which
was to be introduced but which was not in-
troduced because the hon. Speaker, in his
wisdom, did not allow that, also contains
practically the same provisions, raising the
daily allowance from Rs, 31 to Rs. 51. For
your information, may I read certain clausss
of this Bill and say why I oppose this Bill ?
What Mr, Kushwah wants is,..

‘#pyblished in Gazette of India Extraordinary, Part II, section 2, dated 16 5-69.



